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Al]. the relevant records shall be 

produced by Mr O.Sarmalearned counsel 

appearing on behalf of the contemner. 

List on 16.7.98 for further order. 

Me'ffiber 	 Vice-Chairman - 
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Let this case be listed for 

hearing on 4.8.98. 

Member 	 Vice-Chairman 
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Notes of the Regi stry  

C.G.S.C. The contemner is also present. 

H expresses his regret an. üits th'at 

he had no intentioi to disrspect this 

Tribunal. 

Considering the above we dlose 
Li 
	

the contempt petition. 

Member 	 Vice-Chairman 
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IN TEE CENTRAl1 ADiiINISTRATIVE TRIBTJIAL 

GUWAHATI_BEN&H 

In the mrtter of : 

C.P.No.18J98 
O.A.No.40/96 

Smt. Anirna Ki1tt 
-Vs.- 
Sr.Supdt.of POs, 
Guwhati Divi.3ion,Guwah•-ti. 

- AND- 

pthemtterof: 

C:uses shown by the :1leged. 

contetnner hri B.S.Srdrp, Sr.Supdt 

of POs,Gurah.ti Division,ieghdoot 

Bhwin, Guwahiti_1(Assern). 

The p1leged contenmer hi. t@e  above cse 

MOST RESPECTFULLY SEEWETH :- 

Tht your humble alleged contemner is in 

reccipt of a notice in conneation with C.P.Nc.18/98 in 

0. .1'To .40/96. 

Tht your humble :l1eged contemner received 

r. notice from this Hon'bie Tribunal wherein he w,s asked to 

— - 
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nDpear on 22.6.98 at 10.30 AN with all relevant records. 

That your humble cileged contemner collected 

all the documents in connection with the 0.A.Io.40/96 

nnd deputed Shri H,Nath,Asstt.Supdt of POsGuwahati,. 

Division. He arrived the Cout in time and contacted 

our counsel and submitted the reco±'ds in the Tribunal 

in time. 
[4 

That your humble alleged c.cntemner thought 

that the subrnissi•on of records was very vital in 

deôiding the case, so he deputed the Asstt.Supdt of, 

Post Off ices C, very responsible person next to him. 

50 	 That your humble alleged contemner does not 

posses any person.l knowledge so far O.A.No.40/96 is 

concenedasmuch as the written statement was filed 

nnd signed byhis predecessor Shri'I, Pengernungsung,Ips. 

Tht your humble alleged contemner, could not 

understand the meaning that he must be present in person. 

That your humble lleged conteniner posseses 

highest regard towards judiciary and there is no nny 

wilful negligence in not attending the Court on 22.6.98. 

That your humble alleged contemner in his 

34 years of service have never faced such kind of 

situation. 

Contd ... .. .p3. 
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Thit your humble iJleged cor.temner humbly 

submit that inspite of the circumstances exp1:-ined 

in p.r.graph,4 . 	 of this show cause, if this 

Hon tbie Tribuni is stjsfied to hold that he is 

guilty of contempt of Court, he seeks for unqualif led 

rpology. 	 S  

That this show cause is •filed bonfide 

and in the interest of justice. 

It is, therefore, humbly pr.yed 

that this Hon'ble Tribun1 would be 

kind enough to admit this show cause 

md fter he:.ring to pass .n order 

for closure of the contempt 

proceedings. 

AND for this act of kinthess, your humble alleged 

contemnr shrli ever priy. 	. S  

AITIDAVIT  • • . . • . 
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I, Shri B.S.Sadop, son of lte Rev.S.Ryinbti, 

-ged 53 years, presently working.as Sr.Superintendent 

of Post Offices, Guwzthati Dn. ,Guwrthati do hereby 

solemnly affirm and declare as follows :- 

1.. 	That I am the alleged conteiner/petitioner 

in this case znd as such I m well convex'sat with 

the facts of the contempt case. 

2. 	Tht the contents made in this Affidav1 

and those made in pargraphs . 1, 	2- , ~ ?4t23 48 
of this .Show Cause are true to imj knowledge and those 

made in paragraphs 2 j,k-*-F 3,3 	are true to my 

information being derived, from records which I believe 

to be true nnd rests are humble submissions before tliL-s 

Hon 'ble Tribunal. 

AM I swear this Affidavit on this 3 	day 

of July, 199 at 'Guw-h.ti. 
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